29 of 2001.

THE INDIAN COUNCIL OF WORLD AFFAIRS
_(AMENDMENT) ACT, 2003

‘NO.,ZSAO.FEZ()‘O,4. o

[7th January, 2004.]

An Actto amend the Indlan' g 'ouncll of World Affalrs Act 2001

‘BE it enacted. by Parhament ln the F1ﬁy fourth Year of the Republrc of Indla as:
follows:—: ~

1. This Act may be cal led the Indlan Counc11 of World Affalrs (Amendment) Act 2003.
-+ 2, In section 7 of the Indian Council of World Affairs Act; 2001 (hereinafter referred to

as the rpl'incipal Act), in sub-section (2),—

- - (§) the words and figures “which:shall not be later than: three months from the
o date of assent by the'President of" the Indian Council of World At’falrs Brll 200 1 ”* shall
. be omitted and shall be deemed always to have been omitted;

() in‘clause (b), for the words “as may be nominated by the Councrl” the words,

, - brackets and figure “to be nomlnated in the first instance by the Council constituted
o under sub-section (/) '
‘ 't1on” shall be subst1tute

(m) for clause (c), the followrng clause shall be substltuted namely -~' o

“(c) Dlrector-General ex oﬁ‘ cm Member-Secretary, [

(tv) in clause (e), for the words “to be nominated by the Council”, the words :

brackets and figure “to be nominated, in the first instance by the Council constituted
© ‘under sub-=séction (/) and thereaﬁer by the (‘ouncnl constltuted under thlS sub sect1on”
' shall be: subst1tuted “ : :

(v) m clause (f), for the words “to be nommated by the Councrl” the words

brackets and figure “to be nominated, in the first instance by the Council constituted

- under sub-séction (1) and thereaﬁer by the Councrl constrtuted under thls sub sect1on”
-.fshall be substituted;- ' X S : '

(vz) in clause (g),

(a) for thc words “elther media personalmes or representatlves of
organlsatlons” the words “éither media personalmes or persons from
organisations” shall be substltuted

11

_nc1l const1tuted)under thls sub-ser'- ,
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(b) for the word “selected”, the word “nominated” shall be substituted;.

(vii) in clause (k), for the words “who are representatives of Business or”, the
words “from Business or” shall be substituted;

(vm) in clause (J), the words “ to be nomlnated by the Chalrperson of the Gov-
erning Body” shall be omitted. S

3. In section 15 of the prrnc1pal Act for sub-sectrons (1) and (2), the followrng sub-

sections shall be substituted, namely —

(1) There shall be a Director—General of the Coun¢il who shall, before a Council
is constituted under sub-section (2) of section 7, be appointed by the Council consti-
tuted under sub-section (1) of that section and thereafter during the tenure of a Coun-
cil constituted under sub-section (2) of section 7, by.that Council.

(/A) Every appointment of the Directoriéeneral under sub-section (/) shall be
made from a panel of at least two names recommended by the Government of India in
the Mlnrstry of External Affairs.

(1 B) The Director-General shall be the chief executive officer of the Councrl

(IC) The Director-General shall be at:least equivalent to the rank of Additional

‘Secretary to the Government of India and shall have a tenute not exceeding three years.

(2) The Dlrector-General shall act as ex oﬂ‘ cio Member -Secretary to the Counc11

- its Govermng Body and other bodies and Commlttees thereof ”.

.. A. After section 23 of the principal Act, the, fol]owmg section shall be 1nserted namely —

“23A. Forthe removal of doubts, itis hereby’ declared ‘that till the constitution of
a Council in terms of sub-section (2):of section 7, the Council referred to in sub-section
(7) thereof shall be deemed to-have been a Council for the purposes of this Act not-
vvithstanding anything contrary contained in any provision of this Act:

" Provided that anything done or any actron taken or any proceedmg rnrtrated
under, .any provision of this Act or rules or regulations made thereunder shall not be

‘ cal]ed in question before any court or other authority because of non-exrstence of a

Council in terms:of sub-section (2) of séction 7.”.

5, After section 28 of the principal Act, the following section shall be inserted, namely:—

“28A (1) If any dlffrculty arises in giving effect to the provisions. of the Indran
Council of World Affairs (Amendment) Act, 2003, the Central Government may, by

- order, do anything not 1nconsrstent wrth such provrsrons for the purpose of removmg
.- the dlfﬁculty non

Provrded that no such order shall be made after the explry of a perlod of two

' years from the commencement of the Indian Council of World Affairs (Amendment)

Act,2003.

(2) Every order made under this section shall be lald as soon as may be afteritis k
made before each House of Parhament 2. '



